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Ex. Sub -Insoector Bhola Ram Meena
No. D--2005

S/o Mool Chand Meena ^ ^ ^ ,
R/o villaqe-Danar. P.S. Kotouul i..
Raiasthan. ...rtDolicant

(tiy Advocate: None)
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North East Oisstnct,.
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(Bv Advocate; None)
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N-C.T. ofOelhi & Otrors.

RAr.4Q/:2.Q.0Q. . in

Jasbir Singh _
S/o Shri Balbir Singh
through Legal Heir
Smt. Anita R/o H.No. 18/4.
E-Kailash Colony, -
Sonioat, Haryana.
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»r:

(By Advocate: None!

Versus

Addl. oy. commissioner of Police
west District, . - . .
Police Station Raiori Sarden.
Delhi. „Respondent

(HC Umed Singh, Departmental
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Ex. Head Constable Ram Niwas
No] 8392/DAP ,.Aopiican t

(By Advocate: None)

Versus

Sr. Addl. Commissioner of Police.
Armed Police and Training,
Police Head Quarters. l-P- Estate.
M.S.O. Building. New Delhi.

"(HC Suresh Chand. Departmental
representative)

RA~ 67/20Q0 in
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..Respondent

Ramesh Chandra

S/o Sukhvir Singh
R/o Vill: Mitraon_
PS Naiafgarh Delhi.

(By Advocate: None")

Versus

1. union of India through
Chief Secretary,

Delhi Administration.
New Delhi.
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2. Addl. Oy. Commissioner of Police
(AP&T)
Police Headquar^rs, IP Estate,
New Delhi.

3. Oy. Commissioner of Police. Vllth Bn
Delhi Armed Police, Delhi.

Respondents

(HC Suresh Chand, Deoartmental
representative)
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Ex. Const. Devender Singh
S/o Kartar Singh
R/o Vill. Jharothi,
Post Jharoth.
Distt. Sonepat (Haryana)

(By Advocate; None)

Versus,

N.C.T. of Delhi & others

Applicant

. .ResDondents

ORDER (Oral)

B.y... M r. 65 bok ...Aga. r.wa I« C bai r man

The Dresent RAs seek to impugn an order-

passed by the Full Bench in a bunch of OAs decided on

23.7.99. The short grievance of the applicants is

that while the Full Bench was deciding the question

of law which was referred to it, it has wigoneov,to

dispose of the main OAs themselves on merits;

^plicants have- therefore. been deprived of

agitating several other points which wc^re-'inyolved in

the OAs,

2. Aforesaid iudgment of the Full Bench, we

are informed, has ̂ een carried to the High Court. At

one time,if the High Court ♦4 ceased of the matter.
i  <yi

the points which are now raised before us canr^"&t/ be

raised^ In order to enable the learned advocates to

find out whether the Full Bench judgement has in fact



been carried - to th^i^iqh Court arid to further find

out that if it has so been carried the sta<)e at which

the proceedings are pending- Present RAs by an order

passed on 2.3.200<^stood ad.iourned to today. Parties
and adyocates are absent- We are, therefore, not

informed about the position of the proceedings before

the High Court. In the circumstances, we proceed to

iiee*' a4W dispose of the RAs on merits in the absence

of the parties and adyocates, as proyided under

Rule-13 of the C.A.T. fProcedurel Rules. 1987.

3. We find that the Full Bench while

deciding the auestion of law which was referred to it

for its decision has further gone on to dispose of

the OAs themselves. This in our view has deprived

the parties to agitate other Questions which mav

arise for determination in the OAs. in the

circumstances, we -may recall the order of the Full

Bench in so far as it disposed of the OAs. The order

in so far as it decides the Question of law is,

however, not disturbed.# Present: OAs are accordingly

referred back to the concerned D.B. for being

disposed of on merits in accordance with *law,.

Present RAs are allowed in the aforesaid terms. No
V

costs. I
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